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NEO DE LHI. ... Re spo nde nta

(By Shri Rajeeu Sharma, Adyoc&te)

0 R D E R(Oral)

This Contempt Petition arrises out of the

order dated 1.2.1996 in OA No.1670/95, wherein,

the Respondent No.2 and 3 have been directed to

consider the issue<^ inuclved and dispose of them

by a detailed speaking and reasoned order within

three months from the date of receipt cf a copy

of the 3udgment and to indicate in that order xa

the manner in which the period from 26.3,1995 till

the date of the order will be treated. It is

alleging that these directions have not been ccmplii

With by tbs respondents the ^
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that the actich may ba taken against the
lespendents for wilful defiedoe, - of the orders
of the Tribunal under the Contempt of Court "ot.

The respondents in their reply haue contended that
the respondents have follcued the directions and
p.sseJthe speaking order considering each of the
issues involved and that inspite of their best
efforts to haue the order communicated ta the
applicant by sending r , through Special tTessenner
snd then by Speed Post as well as Registered Post
uith R/Q, the order could not be served on the
Petitioner as the same was refused to be accepted.

The learned counsel for the respondents produced
before us for our perusal today tuo covers sent
to the Petitioner, one by Registered Post ether
by Speed Post. Both are returned to the sender
uith endorsement that it was refused. « copy
of the ords?yr^cted by the Tribunal has also
appended to the reply.

2_ Ue have heard the Petitioner who is present
in person and the learned counsel for the respondents
and have'also perused the pleadings. Ue find that
the respondents have complied uith the order by
passing a speaking order covering the issues, as
directed by the dudgment. The decision taken by the
respondents may not be to the liking of the Petitions;
or'^theruiJ^he Petitioner may not be satisfied uith
the reply given. There is no direction in the order
that the order to be passed by the respondents should
be in e particular manner, but the oirection is that
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the, should 9i»o a spoahlng ordor. The order dight b.
as desired b, the Petitioner or othoruise. In case, he
, not satisried b, the order, the re.dr epen f»r hi.
to Cballenge the sane in m appropriate proceedinge.

3  in vieu =f the above observations, ee find that
rip re is absolutely no reason to initiate any aotion against
rne rasp<..dents r^der the Conte.pt of Court Act as they
Have coapliod aith the directions. . copy of the order
passed by the respondents is nou. being handed
the applicant in open court. If on a perusal of the
order the petitioner considers that he has any sdbsist 9

j. K-tm seek appropriate remedygrievance, it is open to hie to seek app
in proper proceeding availsble in that behalf. Tha
Civil Contaept P .titlon is diseiased and tha natiea
Issuad to the reapondente ia disoharg^

(RoK.AHOlO

/RAO/

r A.r'A-y-HARlOASA!^
uice-chairwanP)


